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SHRIMATT KANIMOZHI: .. and the Sri Lankan Government has done nothing
about it, and all the assistance, rehabilitation assistance, given by India has also

not been ..
MR. DEPUTY CHAIRMAN: You had to just associate. That’s over.

SHRIMATI KANIMOZHI: With all this, T urge upon the Government not to
participate in this. Participating in this will look like endorsing Sri Lanka’s stand on
this.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I would like to associate
mysell with the submission made by the hon. Member.

DR. KF RAMALINGAM (Tamil Nadu) : Sir, I would like to associate myself

with the submission made by the hon. Member.

SHRIMATT VASANTHI STANLEY (Tamil Nadu): Sir, T would like to associate
mysell with the submission made by the hon. Member.

SHRI S. THANGAVELU (Tamil Nadu): Sir, 1 would ke to associate myself with

the submission made by the hon. Member.

SHRT MOHAMMAD SHAFI (Jammu and Kashmir): Sir, I would like to

associate myself with the submission made by the hon Member.

MR. DEPUTY CHAIRMAN: The names of all those Members who are
associating will be added Now, Mr. K.C. Tyagi

Non-mentioning of name of Sardar Bhagat Singh in
the files of Home Ministry
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dlomr % o 'Y fir € 9 W o fhueE & Wardl @ odw @l o9
sufey 99 favw w gft 359 @ 8 US| Sy W uel W owwe w4 St W
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MR. DEPUTY CHAIRMAN: Your subject is not fishermen. Your subject is
about Sardar Bhagat Singh...Inferruptions)...
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MR. DEPUTY CHAIRMAN: Members may associate themselves with the

1ssue.

SHRI VIVEK GUPTA {West Bengal): Sir, | associate mysell with the matter
raised by the hon. Member.
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SOME HON. MEMBERS: Sir, we associate ourselves with the matter raised by the
hon. Member.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, I rise to associate myself with the
issue raised by Shri Tyagi. T would like to add just one thing here. The Government must
take it very seriously and see to it that the name of Shri Bhagat Singh is included in the
list of martyrs and is given all the importance and respect that he deserves, because he
was a hero among all the freedom fighters in the country and the vouth of the country

are inspired by him.

MR. DEPUTY CHAIRMAN: All right. Ram Gopalji.
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MR. DEPUTY CHATRMAN: T think, it is a feeling shared by all the Members of the
House.
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TTraninteration in Urdu script
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MR. DEPUTY CHAIRMAN: Government should take... (Tnterruptions)... 1t is a
feeling shared by all the Members of the House. So, I think all the Members
associate themselves... (Interruptions) ... &1 AgdHT WHAT |

What would you like to say, Mr. Shukla?

ft wola gt - WY, AR e A1 bl @l S AL creEm)...
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MR. DEPUTY CHAIRMAN: All right. ... (Interruptions)... He has said that.

...(Interraptions)... No, no; that is over. ... (Interruptions)... You are associating. Your

name 1s... (Interruptions)...
sft wofler gaet - fpmds A9 do. (@ear). s Rais 4 €l € a1 Rels
P....(SHTIM)...

sft wefter a== s . w9, S99 9R 4 g HqArdy & R &l dl Al el
ST | (@)

sft wfier groa - amR RS | 98T &, of Rars & gar faar s
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MR. DEPUTY CHAIRMAN: It is a feeling of the entire House.

...(Interruptions)... It has been conveyed to the Government. ...(Interraptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): There is no such record

with the Government. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: The Government will take appropriate action.
..(Interruptions)... That is enough. Now, we will take up Special Mentions. Those
who want to lay them on the table can lay them and those who want to read
them can read them before the House is adjourned. Dr. Gyan Prakash Pilania.

...(Interraptions)...

SPECIAL MENTIONS*

Demand for taking necessary steps for plastic

waste management in the country

DR. GYAN PRAKASH PILANIA (Rajasthan): Recently, the Central Pollution
Control Board has reported to the Supreme Court that India generates 56 lakh
tonnes of plastic waste annually, with Delhi accounting for a staggering 689.5
tonnes a day. Total plastic waste, which 1s collected and recycled in the country, is
estimated to be 9,205 tonnes per day (approximately 60 per cent of total waste)
and 6,137 tonnes remain uncollected and littered. Overall, 40 per cent of plastic
waste is not recycled. The daily addition to untreated plastic in Delhi is estimated
at 275.6 tonnes, followed by Chennai (171.6 tonnes), Kolkata (170 tonnes) and
Mumbai (163.2 tonnes). This® waste 1s a source of continuing pollution, as plastic
1s not bio-degradable and poisons the environment for decades. A shocked
Supreme Court, on 4.4.2013, commented, “We are sitting on a plastic time bomb.”
The Court also asked civic authorities of five cities - Delhi, Agra, Jaipur, Faridabad
and Bengaluru - to submit reports on the steps taken to contain dumping of
plastic and implementing the ban on gutka Responding to the situation, the Bench
of Justices G.S.Singhvi and Kurian Joseph felt that non-implementation of law was

due to abject ‘failure of governance at the grass-root level.

In view of above worrying scenario, I would urge hon. Minister of

Environment and Forests to imtiate necessary measures.

*Laid on the Table



